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of Light-dues at Poris within the limits 
of the Gulf of Cambay" be referred to 
a Select Committee consisting of Mr. 
Eliott, Mr. Currie, and the Mover. 

Agreed to. 
Mn.. LEGEY'r moved that theStanil-

ing Oruers bo suspended to enable the 
Select Committee to present their Report 
within the prescribed time of three 
months. 

Mn.. CURRIE seconded the Motion, 
which was then put and CILl'ried. 

PORT-DUES (GULF OF C.A.MB.A.Y). 

Mn. LEGEYT moved that Mr. Grant 
be 1·equtisted to take the Dill " for the 
levy of Port-dues in certain Ports within 
the limits of the Gulf of Cambay" to 
the President in Council, in ordor that 
it might be submitted to the Governor. 
General for his assent. 

Agreed to. 

MA.RINE POLIOE FORCE (MADRAS). 

Mn. 'ELIOTT moved that the Bill 
" for the maintenance of a Police Force 
for the Port of Madras" be referred to 
a Sdect Committee consisting of Mr. 
LeGeyt, Mr. Currie, and the Mover. 

Agreed to. 

RESTORATION OF POSSESSION OF 
LANDS (N. W. PROVINCES). 

Mn HARINGTON moved that the 
Bill " to facilitutti the recovery of land 
and other real property, of which pos-
session may have been wrongFully taken 
timing the recent disturbances in the 
N 01·th-vV es tern Provinces of the Presi-
dency of Bengo.l" be referred to a Select 
Committee consisting of' Mr. Peacock, 
Mr. Currie, and the Mover. 

Agreed to. 
M1i. HARINGTON moved tho.t the 

Standing Orders be s~pended to enable 
the Select Committee to present their 
Report within one month. 

MR. ELIOT'!' seconded the Motion, 
whir.h was then put and carried. 

MERCH.~T SE.A.MEN. 

Mn. ELTO'fT moved that a commu-
nication received by him from tho MadrMB 
Government, he laid upon tho table and 
rcl'urrcd tu the Select C11mmitt1:c on 

the Bill " for the amendment or the 
law rela.ting to Merchanli Seamen." 

Agreed to. 
The Council ailjourned. 

Saturda!J, .March 18, 1858. 

PRESENT: 

The Honorabfo J . .A. Dorio, 1'°SM-Praft4.nt, 
in the Chair. 

Jfon'ble J, P. Grrmt, E. Currie, lt"aq., 
Hon. the Oilier Justice, I P. W. LeGeyt, E1q., 

Hon'blo B. Peacook, and 
D. Eliott, Esq., H.B.Harington,Esq. 

RECOVERY OF RENTS (BENGAL). 

THE CLERK brought under the con-
siduration of the Council a Petition of 
Protestnnt Missionaries residing in or 
neo.r Calcutta in favor of the Bill ·• to 
amend the law relating to the recovery 
of Hent in the Presidency of Fort Wil-
liam in Bengal." '!'he Petitionerutat~d 
that they 

"regard with deep concern the condition 
or the cultivators of llcnga.l, and tbe1'tlforo have 
observed with thankfulness tho introduction of 
a Bill for the recovery of Rents, and the favor-
able reception by your Honorable Council of 
that just and benevolent mea1ure." 

They then proceecleil to suggost the 
adoption of certain other measures, und 
concluded as follows:-

" Your Petitionen cherish t.he hope that 
the benevolent spirit ormouern logiolation will 
nnimote yonr Honorable Counoil in ~onsider­
ing thl!te neoeaaary proviaion1 ; and they fer. 
vnntly pray that the Rent Bill passed into 
Law m1>y be the precursor of many other and 
equally important meaou,,,., int.ended and 
adar,ted to prevent the perversion of Jnstice 
in t 1i• Preoidenoy ond throu~hout India, and 
to establish and aecu.re t1·anqu11lity and order." 

MB. CU.RRU: saiu, as the Petition-
ers mentioned many mea3ure1 besidus 
the Uent Bill as being, in their opinion, 
requisite, he did not think it neceBSary 
to refer the Petition to the Seloct Coru-
mitee on the Bill, and should thererore/ 
only move thnt it be printed. 

Agrued to. 

PORT-DUES (FORT ST. GEORGE). 

Tm: CLERK reported to the Cou11-
cil that ho ba<l l'eceived a corumunica-
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tion from the Cbief Secretary to the 
Government of Fort St. George relative 
to the Bill " f01· the levy of Port-dues 
and fees at Ports within the Presidency 
of Fort St. George." 

CONCEALMENT OF GOVERNMENT 
PROPERTY. 

Ms. PEACOCK presented the Re-
port of the Select Committee on the 
.Bill " for the punishment of persons 
who knowingly receive or conceal arms 
or other property belonging to the East 
India Company." 

PORT·DUEB (ADEN). 

MR. LEGEYT presented the Report 
of the Select Committee on the Bill 
" for the levy of Port-dues in the Port 
of Aden." 

MINORS (FORT BT. GEORGE). 

Mn. ELIOTT presented the Report 
of the Select Committee on the Bill "to 
extend the provisions of Act XXI of 
1855 in the Presidency of Fort St. 
George to Minors not subject to the 
superintendence of the Court of Wards." 

CONCEALMENT OF GOVERNMENT 
l'ROl'ERTY. 

MR. PEACOCK postponed the mo-
tion (which stood in the Orders of the 
})ay) for a Committee of the whole 
Council on the Bill " for the punish-
ment of persons who knowingly receive 
or conceal arms or otbe1· p1·operty be-
longing to the Ea1t India Company." 

He said, there had been aome difter-
ences of opinion amongst thtl Members 
of the Select Committee with respect 
to certain provisions, and the Bill and 
the Report had been finally settled on-
ly this day. Before he proceeded with 
the Bill, it would be better to print aud 
circulute it to Honorable Members as 
it now stood. 

INDIAN PENAL CODE. 

&nwdoy, Morel' 20, 1858. 

P11.EBENT; 

The Honorable J. A.. Dorin, VW.·Prmdnt, 
in tho Chair. 

Hon. the ChiefJUJlioe, 11'. W. LeGeyt, Esq., 
Hon'bls J. I'. Grant, and 
Hon'ble B. Peacook, E. Currie, E1q., 
D. Eliott, Esq., 

THiii CLERK reported tu the Council 
that he had received from the Under-
Seoretary to the Government of India in 
the Home Department a copy of a Des-
patch from the Court of Directors de· 
clining to comply with the prayer of the 
Memorials from the British Indian As-
sociation for the disallowanoe . by the 
Court of Act XX of 1856 (to make 
better provision for the appointment and 
maintenance of Police Chowkeydars in 
Cities, Towns, Stations, Suburbe, and 
Bazaars in the Presidency of Fort 
William in Bengal), and Act VI of 1857 
(for the acquisition of land for public 
purpose11). 

'!'he following Messages from the Go· 
vernor-General were brought by the 
Vice-P1·esident and read:-

PORT-DUES (FORT BT. GEOll.GE). 

MESSAGE No.128. 
The Governor-General informs the 

Legislative Council that he has given 
his assent to the Bill which was passed 
by them on the 20th February 1858, 
entitled " A Bill for the levy of Port. 
dues and fees at Ports within the Pre-
sidency of Fort St. George." 

By order of the Right Honorable the 
Governor-General. 

G. F. EDMONSTONE, 
Secy. to tl1e Govt. of India, 

with the Govr. Genl. 
ALLAH A.DAD, 1 

Tl1e lBt Marci' 1858. j 

l'ORT·DUES (KUB.B.AOIIEE). 

MESSAGE No. 129. 
M11.. PEACOCK moved that Mr. ThJ Governor-General informs the 

I. LeGoyt be eubPtituted for Sir Arthur Legislative Council that he has given 
Hullur aa a Member of the Select Com· bis as1ent to the Bill which was passed I 
mittl'tl on "'1'11tl lndillll Peua.l Cude." by them on the lath February 1858, 

Agl'lied to. I entitled "A. Bill for the levy of Port-
Tlle Couucil adjourned. dues and fees in the Port ofKurraohe11." 




